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[Shri T. T. Krishnamachari] 
So far as atomic energy is conce~n

~d, again the bon. Member has raised 
a question of policy. In fact, I do not 
want to get deePEtr into this matter. 
I think the Prime Minister's state-
ment is e~ly clear. One day he 
dealt with all aspects including what 
we might call, our own phil~phi: 
approach to the problem. On the Se-
cond day he was extremely clear, 
when he intervened in the debate on 
foreign policy, that the economies of 
the propogition should be considered. 
That practically rules out the question 
of our entering into this atom bomb 
race. 

Sir, I have nothing further to add. 

Shri Nath Pal: What about steel? 

Shri Harl VIshnu &math: Sir, you 
have held on many an occasion thaL 
the Minister should answer the point~ 
raised. 

Mr. Speaker: Because I had he!<l 
that all these points should not hav£ 
been raised here 1 did not stress tha~. 
I shall now put the motion to th'! 
House. 

Shri Hari Vishnu Kamath: Sir, 
when a vote is taken there should be 
quorum in the House. 

Shri Nambiar: Always. 

Shri Hari VIshnu Kamath: I WOn-
rer whether there is one. When you 
are voting CTores of ruptes . ther'.· 
should be at least quorum in the 
Hou3e. 

Shri Nambiar: If the money is l~s 
quorum need not be there. 

Mr. Speaker: The bell is being runE(. 

Now there is quorum and I sha'l 
put the motion to the vote of the 
House The question is: 

"That the Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out of 

Ordinance 

the Consolidated Fund of In,dia 
for the services of the financiaL 
year 1964-65 be taken in<.o COllSJ,-

deration". 
The motion was adopted. 

Mr. Speaker: The question is: 

"That clauses 1 to 3, the Sche-
dule, the Enacting Formula and 
the Title stand part of the Bill." 

The motion was adopted. 
Clauses 1 to 3, the Schedule, the-
enacting tamr.ul.a. and the Title were-

added to the Bill. 

Shri T. T. Krishnamachari: Sir, I 
move: 

"That the Bill be passed." 
Mr. Speaker: The question is: 

"That the Bill be passed." 
The motion was adopted. 

12.50 hrs. 
RE: ESSENTLAL COMMODITIES 

(AMENDMENT) ORDINANCE 

Mr. Speaker: Yesterday Shri 
Kamath had raised a point on which 
Shri Hathi wanted to say something. 

The Minister of State in the Mints-
try of Home Affairs (Shri Hathi) : 
Yesterday Shri Kamath had raised the' 
point as to why the statement does 
not include the reasons for amending 
the Criminal Law Amet1l1ment Act 
in addition to the Essential Commo-
dities Act. The statement contained 
the reasons for both. The only reason 
for his impression that it did not 
cover both was, whereas Item No. l()' 
said that "Shri C. Subramaniam to 
move for leave to introduce a Bill 
further to ameni the Esseential Com-
modities Act, 1955 and the Criminal 
Law Amendment Act, 1962", item N" 
11 mentioned only the Essential Com-
modities (Amendment) Ordinance, 
1964. Now, the short title of the Ordi-
nance is, as is mentionel:l in that list, 
the Essential Commodities (Amend-
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Ordinance, 1964 (No. 3 of 1964); the 
short title of the Bill is also the same. 
The long title for both are also the 
same. While introducing the Bill, the 
Minister in cha!rge mentioned the 
long title. mentioned the short title. 
Otherwise, ·both the long title and the 
short title are identical and the rea-
sons have been given. 

Shri Bari Vishnu Kamath (Hosh-
angabad): By your leave, 3in import-
ant point arises out of the statement 
just now made, and that is this. A3 
far" as I am aware, the list of busi-
ness or agenda is drafted, prepared 
and finalised in the Lok Sabha Sec-
retariat and it bears the imprimatur 
of the Secretary. So, any error ap-
pearing in the agenda or the list of 
business will be laid at the dOOr of 
the Secretary. It is not clear whether 
in this case it has been the responsi-
bility of the Ministry Or of this Sec-
retariat. Where did the mistake creep 
in? 

Mr. Speaker: He has stated that. So, 
he C'an only say that even if the mis-
take !tad been made in the Ministry, 
it ought to have been corrected by 
this Secretariat, our office. 

Sbri Hari Vishnu Kamath: Who 
made the mistake? 

Mr Speaker: The Ministry. 

Shri Hari Vishnu Kamath: Let the 
Minister a<lmit that. In one place the 
long title was quoted and in another 
place the short title. 

Shri Hathi: I admit it I do not want 
to blame the Secretariat here. 

Shri H. V. Kamath: Then it is 
alright. 

12.52 hrs. 

WEALTH-TAX (AMENDMENT) 
BILL-contd. 

Mr. Speaker: The House will now 
take up clause by clause consideration. 

Out of 5 hours anotted, 3 hours and 
.0 minutes have been taken and 1 
hour and 20 minutes now remain. 

Clause 2.-(Amendment of section 2). 

Amendments made 

(i) Page 2,-
omit lines 7 and 8 (41). 

(ii) Page 2, line 9,-
omit "(ii)". (42). 

(Shri B. R. Bhagat) 
Shri Man Sinh P. patel (Mehsana): 

As my amendment No. 22 had been in-
corporated in the Government amend-
ment, I am not moving It. 

Mr. Speaker: The question is: 

"That clause 2, as amended, 
stand part of the Bill" 

The motion was adopted. 

Clame 2, as amended, was added to 
the Bill. 

Clame 3 was added to the Bill. 

Clause 4.-(Amendment of section 4). 

Shri N. Dandeker: I beg to move: 

Page 4,-
ajte-r line II, insen-
'( aa) the following proviso 

shall be inserted at the end, name-
ly:-

"Provided that the provisions of 
this sectiOl' shall not apply to any 
transfer made before the 1st April, 
1964"" (23). 

The object of this amendment, very 
briefly, is this. The present Act states 
that certain transfers of property by 
the husband to th2 wife, by the father 
to his children or by a male person in 
the long-term interests of his wife 
and children should be included in the 
wealth of the transferor. The new 
amendment applies this to an "indivi-
dual" sa that whether the transferor 
is a male or female, transfers by both 
are taken in. So far the principle is 
all right. Now I come to the amend-




